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AGGARSAIN SPINNERS LIMITED

CIN : L17297THR1998PTC034043
Regd. Office: 2nd Floor, SCO 404, Sector-20, Panchkula-134116
Ph: 0172-4644666, 4644777 | Email: aggarsainspinners@gmail.com
Website: www.aggarsainspinners.com

NOTICE OF 30th ANNUAL GENERAL MEETING (AGM)
Notice Is hereby given that the 30th Annual General Meeting {AGM) of the Members of
Agagarsain Spinners Limited ("the Company™) will be held on Thursday, the 28th day of
Seplember, 2023 at 11.00 am at Holel Shiraay, Sector-10, Opp. Bus Stand, Panchkula-
134113 to transact the business as set out in the Motice of Annual General Meating dated
28082023,

Copies of the said Notice of 30th AGM, Annual Report have already been sent through email
to all the members whose email ids are registered with the Depository Participant or with the
Company. Physical copies of the same have been seni to all other members at their
regrstered address, whose email ids are not registered with the Depositary Paricipant. The
Company has complelad the dspalch of Mobice of AGM through mail and through courigr on
Saturday, 02nd Seplember, 2023, The Mobice of the 30th Annwal General Meeting (AGM)
and the Annual Repor for the financial year 2022-2023 is also available on the Company's
website www.aggarsainspinners.com and Motice of AGM is also available on the website of
the National Securities Depository Limited (NS0OL") www.nsdl.coin

E-VOTING

The Company is pleased lo provide 1o Members the faclty to cast their vote by electronic

means on all the resolutions set forth in the said Nofice of AGM in terms of the provisions of

Sechion 108 of the Companies Act, 2013 read with Rule 20 of the Companies (Managemsnt

and Administration) Rutes, 2014 amended upio dale and Regulation 44 of SEBI (Listing

Dbigations and Disclosure Reguiremenis| Beguiations, 2015,

1. The e-voling period will commence on Monday, 25th September, 2023 (10.00 a.m.) and
ends on Wednesday, 27th September, 2023 (5.00 p.m.).

Z. The cut-off date for the purpose of detarmining sharehoiders for voting through remate &
woling and at the venue of AGM is Thursday, September 21, 2023 (Cut-Off Date).
Members holding shares either in physical or dematerialized as on the Cul-off date may
gither caste thair voles, alectronically by following the nstructions provided in Notice of
AGM for NSOL and COSL both from a place ofher than the venue of AGM or at Vengs of
AGM through Ballot Paper

3. Personwho becomes a member of the Company afier dispatch of Notice may obtain login
credentials & detaiis by sending request at evotingi@insdl.coin.

4. Voting through electronic mode shall not be allowed beyond 5:00 p.m. on Wednesday,
27th Septamber, 2023 and e-voling module shall be disabled thereafter and once the
wole on the resolution cast by the mamber, the marmber shall not be allowed 1o change it
subsequently,

5. The faclty for casting the vote through Ballot Paper will be made available at the AGM
and the Members attending the AGM wha have nof casted thesr vate by means of e-vating
shall be able to casttheir vode at the AGM through Ballot Paper.

. The Members who have casted theirvobe by e-voting can attend tee AGM but shall not be
entitled tocast vole again.

7. A person whose name is recorded in the register of members maintained by the
depository as on the cut off dale i.a. Thursday, Seplamber 21, 2023 shall be antitlad to
avail the facility of e-voting as wefl as voling in tha AGM.

8 Members are required 0 use their login i and password 1o vole electronically by
following procedures of e-voling given in the notice of Annual General Meeting.

In case of any quenes peraining 1o e-voting, you may refer 1o the Frequently Asked

Cruestions (FAQSs) for Members and e-voling user manual for Members available at the

'Downloads' section of www.evoting.nsdl.com or call on foll free no. 1800 1020 990 and

1800 22 44 30 or send a requestto {Name of NSOL Official) at evotingi@nsdl coin.

Forany ferther grievances refated to remote e-voting, members may call on the Toll-Free no.

1800 1020 980 or Contact Ms. Soni Singh, Assistant Manager, NSDL, Trada World, 4th

Floor, A& Wing. Kamala Mills Compound, Senapati Bapat Marg, Lower Parel, Mumbai-

400013 at the designated emall 1Ds — evoling@nsdl.co.in in al Telephane Nos 1800 102

(0%, 1800 22 4430

In Complance of appheable provisions of the Companies Act, 2013 and as & par of Green

CONSOLIDATED FINVEST & HOLDINGS LIMITED

CIN: L33200UP1993PLCO15474
Reglaterad Office: 197 KW, Hapur-Butandshahr Road, PO, Gulaothi, Dist, Bulardahahr -245408
Head Office: Plal Mo, 12, Seclor B-1. Local Shopping Gomplex, Yasari Kunj, Mew Delhi-110 070
Tel: 1140322900, Email; cs_chlfjndaigroup.cam, website: www.consofinvest.cam
NOTICE OF 37" ANNUAL GENERAL MEETING
Motice is hereby given that the 37 " Annual Genargl Meeting " AGAT of the Company will be held
on Wednesday, 27 Saptamber, 2023 at 11.30 A M. at Hotel Nalraj, Delhl Road, Kala Aarn, Civil
Lines, Butandshehr, Uttar Pradesh-203001 totransect the business, as setoutin the Nolice dated
1% August, 2023 corvening the AGM. In acoordance with provisions of the Companies Acl, 2013
(the: Act) read with applicable Rules. the Notice of the AGM along with the Annual Repart for
Financal Year 2022-23 shall be senf on 4 Seplember, 2023 by electronic made o thosa
members whose e-mad addresses are regisiered with the Company/Depositones, unless any
member has requested for a physical copy of the same. Far remaining members, physical copies
of the Nolice of the AGM and Annual Report has been send on 27 Seplembar, 2023 by tha
permitied mode, The NobGice of AGM and Annual Report can also be eccessed on the website of
the Campany 2. wwaconsafvest.com. The ralevant documents perlaining b the ilams of
business o be fransacted at the AGM are also awvailable for inspaction at the Registered Office of
the Campany during normal business hours onworking days.
Molice is alsp heraby given pursuant to Section 91 of the Act and oiher applicable provisions, if
any, that the Register of Members and the Shane Transfer Books of the Company will remain
closed from Thursday, 21° September 2023 to Wednesday, 27° September, 2023, (both days
inclusive) far the purpose of AGKM. Amember anlifed to attend and vale is also entitled bo appaint a
prosy 1o gttend and vote instesd of himsalfhersalf. Such prosty need nof be a member of the
Company, Tha prosy farm in ondar b be effective must ba Iodged &1 the Registared Office of tha
Company not less than 48 hours before the commencement of the meeting. In terms of Section
108 of the Act, read with spplicable nées and Reguiation 44 of the SEBI (LODR) Regulations,
2015, the Company has avalled the services of Link Infime india P, Limited (LIEPL) for providing
&n e-voling platform to fhe members of the Company to cast their vobe throwgh e-voling in respect
of Businass, as sel oul in the Noboe dated 31% August, 2023, The remote e-voling penod
commences on Sunday, 24" September, 2023 (9.00 am. IST) and ends on Tuesday, 26°
Septambar, 2023 (5.00 p.mIST). During this pesiod, sharehokders of the Comgany, halding
shares either in physical form or in demateriafzed form. as on the cut-off date of 207 September,
2023, may cast their vole electranically (remala e-voling). The e-voling madule shall be disabled
by LIIPL for e-voling thereafter. Any persan who has acguired or become mamber of the comgary
gfter the dispaich of Notice may acquire user-1D and password for remole e-voting from LIFL,
Once the wole on a resolulfion is casl by the shareholder, the sharaholder shall nol be alowed o
change it subsequently, A member may parlicipate in the AGM even after exercising his right fo
viala thraugh remola é-vabng bul shall nol be allowad 16 wols agan n lha meatng. Armambar wha
attends the AGM and not casted hisfher vobe through remate e-voting earlier may cast their vote
through Eadlot Paper by putting (V) in approprate ane column only (For or Agamst) in respact of
each resolution. Amember who put (V) in both the columing (For or Against) in respect of any or all
the resaludions then hishear wode shall stend invalid in respect of thaft resalufion. The Campany has
made the necessary arrangements @ his regand at the AGM Vanwa. Members are requestad ko fill
complede details in Ballot Peper 2nd put thewr signature befare casting their vote. Any ovenariting
and culting is nof parmiled in Ballot Paper. Ms. Akarshika Goel of Grover Ahuja & Associates,
Praciicing Comgpany Secrelanes (Membership Mo, AGS 28525 and CF No, 12770) has been
gppoinied a5 the scrulinizer 1o scrubinize the e-voling process and physical mesting in a fir and
transparant manner.
For detaded instruction peraining o e-vating, members may please refer Notes to Notice of the
AGM, Results (bodh e-valing and valing through balled paper) of AGM shall be declzrad within 43
haiirs from the conclusion of the AGM and shall atso be placed on the webstes of the Company at
www.consofinvesioom, LIIPL at hitpsiinsiavote linkintime.coin and Stock Exchanges &
www.nsaindacom. ncase of any quaries oF grievances peraining 1o the e-voling procedure,
shareholgers may gel = fowch with the followings:

FTORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India
(Liquidation Process) Regulations, 2016)
FOR THE ATTENTION OF THE STAKEHOLDERS OF
M/S. A.L. SUDERSHAN CONSTRUCTION COMPANY LIMITED

DETAILLCS
[ =4 = | v

S. pe

SUDUERSHAN CONSTRUCTIC

20-10-1992

1 a d
2/ Date of incorporation of corporate debtor
3

4 Authority under which corporate debtor is

RoC- Hyderabad
incorporated/registered

4| Corporate identity number / limited liability
identity number of corporate debtor

U45200TG1992PLC014904

5. Address of the registered office and principal
office (if any) of corporate debtor

7-3-719,RASHTRAPATHI ROAD,
SECUNDERABAD - 500003 TELANGANA.

6. Date of closure of insolvency resolution process = 28-08-2023

28-08-2023
(Uploaded Order Copy received on 30-08-2023)

7/ Liquidation commencement date
of corporate debtor

Kalvakolanu Murali Krishna Prasad,
[BBI REGN. NO.IBBI/IPA-001/IP-P00967/2017-2018/11588

8.| Name and registration number of the
insolvency professional acting as liquidator

8-27, Plot No. 106, Mythripuram Colony,
Karmanghat, Vyshalinagar (PO), Hyderabad -500079
e-mail:kmk123ip@gmail.com

9.| Address and e-mail of the
liquidator, as registered with Board

10, Address and e-mail to be used for
correspondence with the Liquidator

8-27, Plot No. 106, Mythripuram Colony, Karmanghat
Vyshalinagar (PO), Hyderabad -500079
e-mail: alsudershanlig@gmail.com

11/ Last date for submission of claims 27-09-2023

Notice is hereby given that the National Company Law Tribunal, Hyderabad Bench has ordered]
the commencement of liquidation of the M/S. A.L. SUDERSHAN CONSTRUCTION COMPANY|
LIMITED on 28-08-2023.

The stakeholders of A.L. SUDERSHAN CONSTRUCTION COMPANY LIMITED are hereby
called upon to submit their claims with proof on or before 27-09-2023 to the liquidator at thej
address mentioned againstitem No.10.

The financial creditors shall submit their claims with proof by electronic means only. All other,
creditors may submit the claims with the proof in person, by post or by electronic means.
Submission of false or misleading proof of claims shall attract penalties.

[ In Case a stakeholder does not submit its claim during Liquidation Process, the claim submitted
by such a stakeholder during Corporate Insolvency Resolution Process (CIRP) under the IBBI
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016, shall be deemed to|
be submitted under section 38]

Link Intime India Pvt. Lid.

Mr. Swapan Kumar Naskar

Aszsociale Vice President &Haead (Norh ndia)
Moble Heights, 1" Floor, Plot No. NH 2, LSC,
{-1 Block, Mear Savitd Marked, Janakpuri,
Mew Delhi-110053

Tal: 011-494 11000, DZ2-481 86000,

Email: enatices@linkinlima. co.in

Consolidated Finvest & Holdings Limited
Wir. Anil Kaughal

Cormpany Secretary® Compliance Officer
Plot Mo, 12, Secior B -1, Local Shopping
Complex, Vasant Kunij, Mew Dethi - 110070,
Phone No.: 011-40322100

Email: cs_ciligijindalgraup,.com

By Order of the Board
Consolidated Finvest & Holdings Liméted

Date : 02-09-2023
Hyderabad

Kalvakolanu Murali Krishna Prasad
IBBI/IPA-001/IP-P00967/2017-2018/11588
Liquidator ( AFA Valid Upto 24-11-2023

advertising copy, it is not possible to verify its
contants. The Indian Express (P) Limited cannot
be held responsible for such contents, nor for any
loss or damage incurred as a result of
transactions with companies, associations or
individuals adversing in its newspapers or
Publications. We therefore recommend that
readers make necessary inquiries before sending
any monies or entering into any agreements with
advertisers or otherwise acting on an
advertisement in any manner whatsoever.

KOTHARI PHYTOCHEMICALS
& INDUSTRIES LIMITED

Regd. Office: C-4. Gillander House, 8 Netaj Subhas Road, Kolkata - 700 001
Phone: 2230 - 2331 (G lines), E. mail: hokothari@yahoo.com
Website: www kothariphyto.com, CIN: U15481WB1837PLCDD1 365

(For attention of Equity Shareholders of the Company)
Sub.: Transfer of Equity Shares of the Company to the Investor Education

41 Infotech

3i Infotech Limited

Corporate ldentification Mumber (CIM) : LET 120051 983PLCOT4491
Registerad office: Tower 8 5, Inlemalional Infabéch Park, Vashi, Nad Murmba 400 703,
Tel Mo.: (022) 7123 8000 | Email: investorsi@i3-nfotech.com | Website: www. JHnfotech.com

NOTICE TO MEMBERS FOR 30™ ANNUAL GENERAL
MEETING AND E-VOTING INFORMATION

Motice is hereby given that the 30" Annual General Meeting ("AGM") of the
Members of 3i Infotech Limited {the "Company”} will be held on Monday,
September 25, 2023 at 11:30 a.m. (IST) through Video Conferencing (*VC")
{ Other Audio-visual Means ("OAVM") in complianca with the applicable
provisions of the Companies Act, 2013 (the "Act”) and rules framed
thereunder read with Ministry of Corporate Affairs ("MCA") General Circular
Mo, 1172022 dated December 28, 2022, General Circular Mo, 22022 dated
May 5, 2022 read with circulars dated December 31, 2020, September 28,
2020, June 15, 2020, April 13, 2020 and April 8, 2020 (collactivaly referred as
"MCA Circulars”) and the Securities and Exchange Board of India ("SEBI™)
circulars dated January 5, 2023, May 13, 2022, January 15, 2021 and May
12, 2020 {collectively refermed as "SEB| Circulars™) without the physical
presence of the Members at a common venue to fransact the businesses as
sat out in the MNotice convening AGM.

In compliance with the above dcroulars, electronic copies of the Notice of the
AGM along with the Annual Report of the Company for the financial yvear
anded March 31, 2023 (the “Documents”) have bean sent o the Membears
whose a-mail addressies) are registered with the Company or as furnished
by the Mational Securities Depository Limited ("NSDL™) and Central
Depository Services (India) Limited ("CDSL") and the electronic dispaich of
the documents has been completed by the Company on Saturday,
Saptember 2, 2023,

The Documents are available on the website of the Company ai
www.3i-infotech.com and on the websites of the Stock Exchanges i.e. BSE
Lirnited ard National Stock Exchange af India Limited at www.bseindia.com
and www.nseindia.com respectively and also on the website of NSOL e,
www.evoling.nsdl.com.

MSDL will be providing the necessary facility for voting through remote
electronic voling {“remote e-voting™) and for attending the AGM through
WCIDAWM facility and e-voling during the AGM. Members can attend the
AGM through VCIOAVM facility by following procedure as set out in the
Molice of thae AGM.

We further inform that;

1. Dale and ime of commencement of remote e-vating: Friday, September
22,2023 at 5:00a.m. (IST).

2. Date and time of end of remote e-voting: Sunday, September 24, 2023 at
200 p.m. (IZT)

3. Remote e-voting shall not be allowed beyond 5:00 p.m. (I5T) on Sunday,
September 24, 2023,

4, Members holding shares either in physical form or dematerialized form,
a5 on the cut-off off date i.e. Monday, September 18, 2023 may cast their
volte elactronically on the business as set forth in tha Notice of AGM
through remota a-valing or e-voting during the AGM.

5. The voling rights of Members shall be in pragortion to their shara in the
paid-up eguily share capital of the Company as on tha cut-off data (i.a.
Monday, Septembar 18, 2023). All existing equity sharaholders whosa
name is recorded inthe register of Members orin the register of beneficial
owners maintained by the depositories as on the cut-off date shall be
enfitled to avail the facility of remote e-valing or casting vofe through e-
voling system at the AGM. A parson wha is not a Member as on the cut-off
dale should treat the Motice af the AGHM for information purposea only.

6. Any person, who acquires shares of the Company and becomes Member
of tha Company afler dizpalch of the Motica and holding shares as on the
cut-off date, such person may obtain the login 10 and password by
sending arequest to eyoling@nsd|.co.in.

7. The facility of e-voting will alzo be made available during the AGM and
thoze Members present in the AGM through WVCOAYM facility and have
not cast their vote on the resolutions through remote e-Voting and are
otherwise not barred from doing s0, shall be eligible to vote through
e-valing systam in the AGM. Once the vote on a resolution is cast by a
Member, it cannol be subsequently changed or cast again.

8. Thosa Members who have cast their voles by ramote e-voting prior to the
AGM may alzo attend AGM, bul they shall not be entitied 1o cast theair
votes again.

8. Forany quenas or grievancas ralating to remote e-voling, Membears may
please contact M Amit Vishal, Assistant Vice-President or M=, Pallavi
Mhatre, Senior Manager, MSOL, Trade Word, 'A Wing, 4th Floor, Kamala
Mills Compound, Senapati Bapat Marg, Lower Parel, Mumbai —400013 or
at (0224886 7000 and (0622 2499 7000 or evotinginsdl.co.in,

Dates of Book Closure:

Motice is also hereby given that pursuant to provisions of Section 91 of the
Companies Act, 2012 read with rules thersunder and Regulation 42 of SEBI
iListing Obligations and Disclosure Reguiraments) Regulations, 2015, the
Register of Members and Share Transfar Books of the Company will ramain
closed from Tuesday, September 19, 2023 to Monday, Seplamber 25, 2023
(both days inclusive).

and Protection Fund ("IEPF"} Authority

Membars are hareby informed in ferms of Saction 124 (8) of the Companies
Act, 2013 read with the Investor Education and Protection Fund Authority
{Accounting, Audit, Tranzfer and Refund) Rules, 2018, as amended (the
“Rules”), that Equity Shares ol the Company in raspect of which dividend
entitlemenis have remained unclaimed or unpaid for seven consecutive years
or more, are reqguired 1o be transferred by the Company to the demat account
of the Investor Education and Protaction Fund (IEPF) Authosity established by

Unclaimed or unpaid dividend up to the year ended March 31, 2015 has baan
transferred by the Company to the |EPF within the statutory time period. Further,
the shares against which such dividends remained unpaid ! unclaimed for
continuous penad from F Y, 2004 - 2015 to F, Y, 2020 — 2021 hava alsa baan

Dividends for the financial year ended March 31, 2016 onwards are presently
Iying with the Company. The Company has sent individual notices to the
concarmed shareholders through Registerad Post on 24th July, 2023 at thair
registered address with details of unpaid dividends for last 7 (seven) years
requesting them to claim the same latest by October 15, 2023 to avoid transfer
of their sharas to the |IEPF. The Company has also uploaded details of such
Shareholders, Folio Mo, / DF 1D/ Client ID and Na. of shares due for fransfer

Shareholders are requested to claim above dividend on or before Qciober 15,
For shares held in Demat form : Client master list along with reguest letter
For shares held in Physical form : Form ISR - 1 & ISR - 2 duly filed and

In case no valid claim for the unpaid | unclaimed dividends is recaved by the
Company's Registrar and Share Transfer Agent (BTA) within October 15, 2023
the Company will proceed to izsue new share carlificate(s) in lieu of the original
share cerificata(s) hald by sharsholders holding shares in physical form and
whose shares are liable to be transferred to the |1EPF and upon such issue,
the original share cerlificate(s) which are registered in their name will stand
automatically cancalled, In casa of sharas hald in alectronic form, the shares
will be directly transferred to the demat account of the |IEPF Authority
Shareholders may further note that the details uploaded by the Company
an its website should be regarded and shall be deemad to be adequate notice
in respect of issue of the Duplicate Share Cerificate(s) by the Company and
Issuing of instruction(s) to Depository Participants for the purpose of transfer

Valid requests | claims should reach the Company's RTA
by October 15, 2023 at :

Maheshwari Datamatics Private Limited
(Unit : Kothari Phytochemicals & Industries Limited)
23, R. M. Mukherjee Road, 5 th Floor, Kolkata - 700 001
ahoo.com
Phone : 033 - 2248 - 2248 J 2243 - 5029, Fax : 033 - 2248 - 4787

In the event, valid claim is not received by the aforesaid date, the Company
will proceed to transfer the Equity Shares of the Company, registered in the
name aof the Shareholder to the cradit of the IEPF Autharity on its dug date
without further notice. Once these shares are transferred by the Company fo

Shareholders may note that both the unclaimed dividends and the shares
transferred to IEPF demat account, including all benefits accruing on such
shares, if any, can be claimed back by the concerned shargholdar from

Clarification on this matter may be sought from the Company’s Registrar and
Share Transfer Agent, Maheshwari Datamatics Private Limited, (Unit : Kothari
Phytochemicals & Induskrias Limited), 23, R. N. Mukherjee Road,

; mdplde@yahoo.com Fhone
c033 - 2248 - 2248 7 2243 - 5029, Fax : 033 - 2248 - 4787 (Concemed person

This Nolice is published pursuant to the provisions of the Investor Education
and Protection Fund Authority {Accounting, Audit, Transfer and Refund)

Far KOTHARI PHYTOCHEMICALS & INDUSTRIES LIMITED
Sdi-
A, K. Toshniwal

Managing Director

Manner of Registering / updating e-mail addresses:

Members who have nol registered their e-mail addrass are requested to
register the same in respect of shares held in electronic form with the
Depository through their concerned Depository Participant and in respect of
shares held in physical form, by writing to the Company's Registrar and

Share Transfer Agent.
By Order of the Board of Directors
Sd/-
Date : September 2, 2023 Varika Rastogi

Company Secretary

Place : Havi Mumbai

SBC EXPORTS LIMITED

CIN: L18100UP2011PLCO43209
Regd. Off.: HOUSE NO.-20, LOHIYA TALAB, CHOTI BASAHI
P.0.: VINDHYACHAL MIRZAPUR UP 231307 IN
Tel: 0120-2895246, Email: info@sbcexportslimited.com, Website: www.sbcexporislimited.com

NOTICE OF 12TH ANNUAL GENERAL MEETING AND BOOK CLOSURE

The Notice is hereby given that:-

1. The 12th Annual General Meeting of the members of the Company will be held on Tuesday
the 26th day of September, 2023 at 10:00 a.m. at the registered office of the company at
House no.-20, Lohiya talab, Choti basahi P.0.: Vindhyachal, Mirzapur - 231307, Uttar Pradesh
to transact the business that will be set forth in the Notice of the Meeting.

2, Electronic copies of the Notice of the AGM along with the Annual Report for financial year
2022-23 have been sent to all the shareholders on or before September 2, 2023, whose email
addresses are registered with the Company/ Depository Participant{s).

3. Manner of registering/updating emall addresses:

Shareholders holding share(s) in dematerialized form, are requested to register their email
address and mobile numbers with their relevant depositories through their depository participants.

4. The notice of the 12th AGM and Annual Report for financial year 2022-23 will also be made
avallable on the Company's website at www.sbcexportslimited.com websites of the Stock
Exchanges i.e. BSE Limited and National Stock Exchange of India Limited at www.bseindia.com
and www.nseindia.com, respectively.

5. A Member entitled to attend and vote is entitled to appoint a proxy to attend and vobe on a
poll, instead of him/her self and the proxy need not be a member. A person can act as proxy
on behalf of members' up to and not exceeding fifty and holding in the aggregate not more
than ten percent of the total share capital of the company. Further, a member holding more
than ten percent of the total share capital of the company carrying voling rights may appoint
a single person as proxy and such person shall not act as proxy for any other person or member.
The instrument appointing proxy must be deposited at the registered office of the company not less
than 48 hours before the time of holding the meeting.

6. Corporate members are requested to send a duly ceriified copy of the board resolution, pursuant
to Section 113 of the Companies Act, 2013, authorising their representative to attend and vole
on their behalf at the Meeting.

7. During the period beginning 24 hours before the time fixed for the commencement of the
meeting and ending with the conclusion of the meeting, members would be entitled to inspect
the proxies lodged, at any time during the business hours of the Company, provided not less
than J days written notice is given to the Company.

8. Membersi/Proxies/Authorised Representatives should bring the duly filled Attendance Slips
enclosed to attend the meeting.

9, The Register of Members & Share Transfer Books of the Company will remain closed from

Wednesday, 20th September, 2023 to Tuesday, 26th September, 2023 (both days inclusive)

for the purpose of Annual General Meeting (AGM)

Annual Report for the financial year 2022-23 including notice of 12th AGM along with

10.

Intiative, The l:-:umpan;.' encourages ine Members 1o provide/update ineir email addnesses . Anil Ka“ﬁ:.
fo enal:ule_!he servicing of nutr:e{sildc-:urrrfgntl:sjlﬁnnus!l Hﬂpﬂdisi-elechmmally. Therequest| |Place ; Mew Delhi Company Secretary
for updating of records for members holding shares in physical mode shall be sent to the| |Date : Seplember 02, 2023 FCS 4502
Compary or RTAand In case of mambers holding shares in dematerialized mode then io the
Depository Parlicpant. By Order of the Board of Directors of the Company
For Aggarsain Spinners Limited
Sd/-
sunny Garg
Date: 0208/2023 Managing Director
Place: Panchkula DIN: 02000004
Indian Bank ‘6o Kothari
e e -_EH
Reserve Price
(In3)
Branch Name
St Descl:iption Gl Dlrzzis] Name of the Borrower / Guarantor / Amount of Earnest. L S 1 A.utlliorised
No. with Property ID No. Mortgager with address secured Debt | ¢POSTt (In?) | Office’s name NOTICE
(Status of Possession) - and Contact
Bid No.
Incremental
Amt. (In%)
[ 1]
Warehousing Godown No. 1 adm. 2200 sq. 8. Carpel ams,
Godman Ko, 2 adm. 2200 5g. fts. Carpet area both on Gr, Floor, IR SRS SR TH A b
Godown Ko, 501 adm. 2200 sq. fts. Caepet area, Gadown o, PRSI EL ) CRPRY
102 adm, 2200 50 s, Caupet area and Gadown Ne, 103 adm, = M- Valshal Bhavesh| TASISUST- | T 1650000
5 X it “oo.| Shah  (Director  /  Guarantor)| [Rs.Four Crore Wr.
51, fis. Carpet area & three on Floer, tofal adm. 10736 Wio. Mr. Bhavesh Himatlal Shah Ninty Seven Santosh
50 fts. In the buiding Ko, C-2 of the project kanown as " HAVYR 1. Bt ; II Mimatial Shah | Lakh Fifty Seven R
19| COMMERCIAL CENTER" Corcstructed om a Land hearing Survey : ;
o . . {Director / Guarantoe) Thousand Seven Srivastav, the Government of India.
52316 Part, 2303 Parl, 2408 Fart, and 32/3 susk, lyingand | o))\ iy ciial Shaky Hundred Fifty Cantact No
pevd 1 oge il 1k ShwsneL, St THANE SO ko i ae: i, , W king orth | sewentylason % 9| 7076297830
1e limits of Krjunaki Grampaschyal, Talzshi : Sam Arjunz, Sub-
Regsiration Disrict and Taluka Bhiwand Registation Distice | 0UL Hoad W0. 5, Near Corper Hespit2, IVFD £30.06.2023
! .
and Distret Thane. PROR. 10 N0 0IEE245 708754 SUBETE. W1 T W 1 i SO 58 L ;
SYMBOLIC POSSESSION] Mafarasiin. transferre the s demat account,
. §TIWE OF E-WCTION: 20,06.2023 - TLDO & 12 0400 . m, D & TINE OF IWSPECTION: 08000~ R0 m b DB m._ | Encombeances o B Progerty: | Hot kniow
L. Wis. Sonachi industries Lid, 7 w,000)-
w ki : Gala /Uit Mo, 33-% 7 Fr, B | Comiples Frimbses CHSL,
Exclusve charge by way of Equitable Mortgage | Wilifary Rd, Maml, Warashi, Ancheni (£, Mumbai-400 058, WH; | T 0000
of Gala fUnit Ho 38-0, CTS Moo 312, 2% Floos, Rej|  Alsoat: Gala ) Cni Mo, 33-A,2* Flr, Raj Ind. Comigles Premises [HE 215, 40,87146.0
Industrial Comsplex promeses CHS. Lad, Military]  CHEL, Wiitary R, Maral, Nareshi, Andheri (E], Mumiai-400 058, [H:.II:I'I'IEEH : _
Ruad, Marnl, Andberi (Fast), Mumba-800 053] Wi w Bisoat : F-B01, Lotes Comarate Perk, Jay Couch, Geregann roees Farly - to the IEPF, on its website at www. kothariphyto.com
in the name of lyotibheshen T Tiwari, Having | (E] Mumbai-400063, Wi Fight Lakhs !-“ﬂ
Carpet Anea of 690 3q. Ftand Bwilt up Area |2, Mr. Jyotl Bhusam Tiwarl (Director | Gmranbar | 2023, along with all documentary evidence as mentionad below
740 50, FL. under SARFAES] het, Boundaries|  Mortgagor) b SAL
ATy i . Thousand Three Srivastaw,
= = [ln or towards East : Mithi HI'I'E[_' =(in|3. l-rl.l.l:mll]lﬂihﬂm ﬁ'llll'll[ﬁE{:tlrJ' Elﬂm"m Hmw E Eﬂ'm_ Contact No and ELFP'FII:II'UI'IQ docurmants.
of towards West ; ¥ 'Wing; =0n or towards |4, Mrs. Padmabhushan T, Tiward (Direcior | Guarastor) Six and Paise m
North : Usit Ko, A/3% =0 or towards South; {= Al AGd, are: G010, Ashok Avenue CHS, Mistzry Road, Mard, | ... - : :
Uit ha. A3 Andhesi Est, Mumbai-400 068 Maharashia, ;“é"gg‘gﬁ‘"; SR ST W TR S9N B MR CRIOHR s
PROP 60 MO, ; E0E30IEAR 2RI 5, Mis, Sanachi Biotech P. Limited {Corporate Gussantor) Sl
(SYMBOLIC POSSESSION] ® fdd. : Gala / Unit Wo, 38-A, 2 Fleor, Raj Indestrial Complex
Premizes CHE Lid, Mitary Road, Margd, Maroshi, Andhesi (E),
Miimbis-400 053, MH.
f0T,  TIME OF E-AUCTION : 30002023 - TLOO & . f2 04,00 p. m. 0T & TIME OF INSPECTION - 13.08.2023 - 1L00 o m b (.00 5. m. Ercembrances on e Progerty : Yot Anmam
= Property Ne. | : Gala Noc20 B 2nd Floor, TEIRAL INDUSTRIAL I m&hﬁfﬁ]‘h +Praperty ba.1:
UILCRG HD2 GO OPERATIVE PREMISES SOCIETY UMITED, Plt o3 vila0e | mrsnshwinl M Joshi g E“lj'!'ﬂ{'i"
Jaki, Andhen Kurla Road, Saknaka, Andheri(East) Membai-100072 (Guaranter) ? % 8 33000
PROP ) MO : KDE32136204114 (POSSESSION] | Both Add are : B23W ki mﬂ" Ji*‘—-q vy
; .| [Bs,Four Crore :
*Property No. 2 : Gals Ho. 300 A, 2nd ooz TEIPAL [HCUSTRIAL e L I“'j'_ Aenladh Seventy-One | +Fropertyla.2: : Mrs. of sharas o |[EPF Authorily, pursuant to the aforesaid Rulas,
BUILORNG Q. 2 0O OPERATIVE PREMISES SODETY LIMITED, Plt Mo, 3, E‘““’JITI;‘IL:;W Vashi (West) | oninytie | F 7300 | Walpana
Vilge Sak,Andheri uraRoad, Sakinal, ndhet (st Manbai- 00, -:" Lamikant & Joshi| ousandForty [T o Purohit
(7ZPROP. 10 ND. : DB 3520411 ) {Guaranter) rupees and Contact No.
possessioN) | T L o] toveln [ T 50000 asregozsn
= Property Bo. 3 : Galz Kn:202RIKD Ao, TEIRAL INDUSTRIAL {Gusranter] patseoaly | +Frapertya.3:
BUILENAG M0 2 CO PERATIVE PREMISES SOCIETY LIMITED, Piot no.3 Viiage | Motk Add e : B2 K ondy] asen g Email - mdpldci@y
Saki Andhert Kuria Pad, Sakinaka Andhe {East)Mumbai-ap00r2 Chameedal 06 (. Ambagi| S+08-2023 533,00/
FROP. M NOL: IDIBTEIGANG (POSSESSION) R Vishal Wagar Vashi (West) - < 535000
Mumbai 401207 < 30,000/
SO, & TIME OF E-AUCTION : 20/06.2005 « FLOO & m. b 0400 pu . DT, & TINE OF INSPECTION - 1802 - L00am bo B0 pre. | Escumbrancesen thefraperty: | Mol known
*Property No. 1 : Commercial Office Ko, 0603, 1 Fooe, Jui Kaper Raflway L /s, Topsgrup +Frapertyba.]: i
atation Comples, Mode, Kerd, Mzwi Mumbzi-200 706 owned by the barower|  Services & Solutions Firinees h1 e JERF, N Casion: shall e aalnst the Compary.
company regresented by liquidater, Boundaries of the property :=North; By| Limited  (Erstwhile < 150.91,000/-
Raitwey Ling; =South : By Ralway Line; =East : By Service Mozd + Wghway: = Tops  Security L] ¥ 16900001
mﬁu"?ﬁu:ﬁm"m PR DI BDN0NETIN Em::ﬁhlr ﬂ.mth: 7 100000 [EFF Authority by making an application in Form IEPF - 5
* Property No. 2 : Office presises at Gefa Mo 23 Wing B, Greund Floor, Building | Gupta +Prapertya.2:
K. 5 Sanjay Bulding. Akshay Ml industdal CHS, Andheri, Kuria Ruad, Wumbs, [ Regd. of. are ; 5 Royal Py
Survey Mo 84, 85, 6P, CTS Ko, 1637 Village Marel Andheri (East], Mumbai 400053]  Palms Estate, Aarey Milk | < 36,66.28,350/- 2, :
owred by the Borrower company represenced by liguidator. Bowndaries of | Colony, Goregaen (East],| [Re. Thirty Six F 2412000 Mr. Sth Floor, Kolkata - 700 001, Email
the praperty :=North : By Rahul Matal Buildeg No. 3 =50uth ; B Industniall  Mumba 0065, Crane Sixty Six : Santosh - Mr. §. K. Choubey).
71 Parking Area; =East : By B East Wing; +West : By A Wing. PROR 1D NO. :{2. Dr. Diwan| Lacs Twenty 7impoy-| Kumar
IDIE30090555538  [POSSESSION) Rahul Namdra | Elght Thousand Srivastaw,
*+ Property No. 3 : Commercial Bwilding stuated on Fot No. 05, Royal Palms | (Direchor { Guarandor) | Three Hundred + Fraperty ba.3: Contact No. Rules. 2016
Estate, Rarpy Mk Colony Boad, Willage Maroshi, Goregaon (East  Membai-|3. Retd.  Major B, €| Fiftyonlylason f--------------- TOTG29TS30 ’
400 0&5 amed by the borewer Company represented by ligudator, Boundaries|  Nanda 30.01.2021 | ¥ 212436000
of the property == Rarth : By foad & Dismond ISLE -4 *Sowth : By Read &|  (Director | Guarantar % 500,006
Oiamend BLE -2; «East: By Piccadilly fpartment-1; «West - By Commercial Sdg. Morigapor) Date ; 01,09.2023
FROP. B0 NOL ; KE3000205R553C (POSSESSION) = foth Add are ; M5 T 1,00,000/- Place : Kolkata
* Property No. 4 : Residential Flat Mo, 4, @ Floor, Building e, & Thand Co-|  Magnum  Towers, 2¢ + Fraperty a4
Operative Howsing scety Limied, Jobe Charch Aoad, Jebe, Mumbsi-#00 054 Crosslane, Lokkandwala
awred by Mr. R, C. Nanda. Bowndaries of the property :=North: By luhuDhoti | Comples, Andhesi (W), % L50.17000)
Ghat: »South : By Wing &: #East: By Wing 0; «West : By Hare Rama Hare Krishea | Mumbz-200 053, T #00000/-
Hizd, PROP 0 HOL : IDIEI00030E65530 |ﬂ@lﬂﬂt Waharashira, % 50000/
{1, & TIME OF E-ALICTION : 30.08.3025 - 100 & r. % 04,00 pu . . & TIME OF INSPECTION : 12032023 - 00 m.to 0180, | Emcumbrancesen thefraperty: | Mot knmwn
Bidders are advised (o visit the website (www.mstcecommence.com) of our c-auction service provider MSTC Lid. to participate
in anline bid. For Technical Assistance please call MSTC HELPDESK Mo, 033-22901004 and other helpline Na(s). svailable in
service providers help desk. For registration status with MSTC Ltd., Please contact ibapiop@mstcecommerce.com and for
EMD status please contact ibapifin@mstcecommerce.com. For Property details and photograph of the property and aucton
terms and conditions please visit https:/fibaplin and for clarifications related to this portal, Please contact Help Line No.
18001025026 and D11-41106131. Bidders are advised to wse Property |D number mentioned sbove while searching for the property
in the website with hitps://ibapi.in and www.mstcecommerce.com
Date : 03082023 Sdf-
Place: Mumbai Authorised Officer, Indlan Bank

Attendance Slips and Proxy Forms have been sent on Email IDs of those members whose
E-mail IDs are registered with the Depository Participant{s)/Company, unless a member
has requested for a physical copy of the same. The Documents shall be sent through permitted
mode to all members holding shares in physical mode.

11. Documents referred to in the notice and the explanatory statement shall be kept open for
inspection by the members at the registered office of the Company on all working days
(Monday to Saturday) from 10.00 a.m. to 01.00 p.m. except holidays, upto the date of the

meeling.
For and on behalf of the Board
For SBC Exports Limited
2dl-
Date: 02.09.2023 Hariom Sharma
Place: Sahibabad Company Secretary
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